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13 Personal Explanations BHADRA 18, 1808 (SAKA)

“These wete discontinued thersafier,

Accordingly, the first sentence of the
reply to part (b) of Unstarred Ques-
tion No. 3327 answered on 23-8-1974
should be substituted as tollows:—

‘“With the shifting of certun offices
form Delhi ‘o Farid~hag Gov..rmert
had 1s.ued orders on 16-6-1966 giant-
ing CCA to the staff who were trans-

+ ferred to Faridabad on or after the

1st January, 1966 at Delh: rates as
under:—

(i) at Delhi rates for one year.

(if) @75 per cent of Delhi rates
for next six months

{(u) @50 per cent of Delhi rates
for next six monthg

vy @25 per cent of Delh1 rates
for next six months

It was discontinued therefater.

This was done {o mitigate the hard-
ship, resulting from the shiftmg of
these offices Subsequently, however,
on persistent demands from  those
Central Government employees sta-
11oned at Faridahagd including the Cen-
tral Government Press Employees
posted there, who were not covered
by the above mentioned orders, these
orders were extended with effect from
1-9-1968 to all Central Government
employees stauoned at Faridabad as
or 1-9-1968, who wern not covered by
the orders of 16-6-1966"" I regret
in-accuraclies in my reply

—

1119 hrs T
RELEASE OF MEMBER

MR SPEAKER: 1 have to inform
the House that I have received the
following telegram, dated the 6th
September, 1974, from the Com-
missioner of Police Ernakulam City: —

"Shri N. Sreekantan Nair, Mem-
ber, Lok Sabha, who was arrested
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at 1020 hours on the 6th Septem-
ber, 1974, under Section 151, Crimi-
nal Procedure Code, for o

pickelit.g ot the IIigh Cowst, Xina-
kulam, was released at 18.00 Hours
on the 6th September, 1974." \

SHRI JYOTIRMOY BOSU: Diamond
Hurouar) W1, every day one M, . is
arrested? !

MR SPEAKER. The law doeg not
count days He 1s g good man. » It
would have been very inconvesjent
for him to picket there .

—

1120 hrs

PERSONAL EXPLANATIONS BY
MEMBERS .

SHRIMAT]I BIBHA GHOSH GOS-
WAMI (Nabadwip): Sir, on 9-8-1974, I
made a statement that on 14-11-1973
I was detaineq for four hours in Rana-~
ghat and that no mmtimation to that
eflect was sent to the Lok Sabha. My
statement so fa1 as 1t relateg to inti-
natuon sent to Lok Sabha was not cor-
rect and 1t was based upon misguiding
information 1nasmuch as I subscquent-
1y found that on 16-11-1873 the Spea-
ker made mention of my arrest and
actually read out a telegram in that
behalf 1 am unhappy over this mis-
take and I want to go on record with
the corrected stale of things and also
my expression of regret

SHRI JYOTIRMOY BOSU (Dia-
mond Harboui) Mr Speaker, Sir, on
3-9-1874 I w,g speaking on the urivi-
lege 1ssue The following could be
seen from the Debates (Pages 15230-
31)—

“SHRI RAM GOPAL REDDY:
OQur information 1s that for every
question he 1s putting, he is getting
about Rs. 4,500/-.

SHRI JYOTIRMOY BOSU: 1
shall give you the whole of it
Make a check You can come to
my house and tske whatever is
there



